Uttar Pradesh Shasan
Food and Civil Supplies Section-7

In pursuance of the provision of clause (3) of Article 348 of the
Constitution, the Governor is pleased to order the publication of the following
English translation of notification n0.07/2017/545/XX1X-7-2017-Writ-07/2017,
dated : October 12 ,2017.

NOTIFICATION
No.07/2017/545/XXIX-7-2017-Writ-07/2017
Lucknow :Dated: October 12 , 2017

The Uttar Pradesh Kerosene Control (Fourteenth Amendment) Order, 1994
which was issued on April 19, 1994 with Notification No.584/XXIX-7-69(PP)/91
but could not be published in the Gazette is hereby published as follows with
such modification as is necessary to regulate the things done and actions taken in
pursuance of the provisions of the Uttar Pradesh Kerosene Control Order, 1962
as amended by the said amending order of 1994:-

"NOTIFICATION
No.584/XXIX-7-69(PP)/91
Dated: Lucknow : April 19,1994

In exercise of the powers under section-3 of the Essential Commodities
Act, 1955 (Act No. X of 1955) read with the Government of India, Ministry of
Industry and Civil Supplies (Department of Civil Supplies and Co-operation)
Order No. S.O. 681 (E) dated November 30, 1974 and Section 21 of the General
Clauses Act, 1897(Act no.10 of 1897), the Governor is pleased to make the
following order with a view to amending the Uttar Pradesh Kerosene Control
Order, 1962.

THE UTTAR PRADESH KEROSENE CONTROL (FOURTEENTH

AMENDMENT) ORDER, 1994

Short title, extent 1. (1) This order may be called the Uttar Pradesh Kerosene
and commencement Control (Fourteenth Amendment) Order, 1994

(2) It shall extend to the whole of Uttar Pradesh .
(3) It shall come into force with effect from the date of
issuance of this notification i.e. April 19, 1994.

Amendment of 2. In the Uttar Pradesh Kerosene Control Order, 1962,
clause-2 hereinafter referred to as the said Order, in clause 2 for sub-

clause(e) the following sub-clause shall be substituted,
namely:-

"(e) 'Licencing Authority' means the District Magistrates
of the district and includes the Additional District Magistrate
(Civil Supplies) or the District Supply Officer of the district



Amendment of
clause-6
Substitution of
clause 8

Amendment of
clause-10

Amendment of
clause-11

authorised by him to perform any of the functions of
Licencing Authority under this order."

In the said order, in clause 6 in sub-clause (IV) the words "or
renewed" shall be omitted.

For clause 8 of the said order, following clause shall be
substituted, namely:-

"One time licence

8. A licence granted under this order shall be one time
licence and shall be valid unless cancelled by the licensing
authority under this order:

Provided that a licence granted before the
commencement of the Uttar Pradesh Kerosene Control
(Fourteenth Amendment) Order, 1994 shall be valid for a
period for which it is granted and if the licencee at his option
applies for one time licence before the expiry of period of
validity of the existing licence, in that case, the
proportionate fee of the remaining period of the existing
licence shall be adjusted towards the fee prescribed for one
time licence."

In the said Order, in clause 10
(a) for sub-clause (i) the following sub-clause shall be
substituted namely:-
"(i) The fees prescribed below shall be chargeable for issue
of licence :
(A) Licence in Form III

(a) for issue of licence Rs. 5,000.00

(b) for issue of duplicate licence ~ Rs. 500.00
(B) Licence in Form III A

(a) for issue of licence Rs.1,050.00

(b) for issue of duplicate licence ~ Rs 200.00
(C) Licence in form IV
(a) for issue of licence Rs. 250.00
(b) for issue of duplicate licence Rs. 100.00
(b) (b) in sub-clause (i1) the words "for renewal of licence
or" appearing after the words " licence fee" and the words
"renewal or "appering after the word "application" shall be
omitted."
In clause 11 of the said order,
(a) in the marginal heading the words "and refusal to
renew a licence "shall be omitted;
(b) the words "or refuse to renew a licence" and in the
first proviso the words "or its renewal" shall be omitted.



Amendment of 7.

clause-12

Amendment of 8.

schedule

In clause 12 of the said order, for sub-clause(i) the
following sub-clause shall be substituted, namely:-

"(1) any person aggrieved by the cancellation of his
licence may within thirty days of the communication of the
order prefer as appeal to the concerned Divisional
commissioner or to such other Officer as nominated by the
State Government in this behalf."

In the Schedule to the said Order,

(a) in Form I, in the heading, the words "or for renewal of
such licence "shall be omitted;

(b) in form I-A, in the heading, the words "or for renewal of
such licence "shall be omitted;

(¢) in form II, the heading, the words "or for renewal of
such licence "shall be omitted;

(d) 1n each of the Form III Form IIIA and Form IV, the
following shall omitted:-

"Renewal Endorsement

Date of renewal Date of expiry Signature of Remarks"
Lincencing
Authority
1 2 3 4
By Order,
Shitla Prasad

Special Secretery.



Note-

(i)

(i)

(iii)

(iv)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

The Uttar Pradesh Kerosene Control Order, 1962 was originally
issued with notification no.11978/XXIX-BD(2)-1-K-62, dated December
27, 1962 and was amended by the following orders:

Notification no.1098/XXIX-BD(2), dated March 19, 1963.
Notification n0.3216/XXIX-BD(2)-66-K-63,dated June 6, 1963.

Notification no.U.O.180/XXIX-B-1(Mitti Tel)-117-68, dated April 14,
1969.

Notification no.1376/XXIX-B-1-1(Mitti Tel)-44-69,dated March 11, 1970.
Notification no.608/XXIX-B-1-1(Mitti Tel)-12-69, dated April 20, 1970.
Notification no.5722/XXIX-E.C.-1-74(KO)-75,dated November 25, 1975.

Notification no.10911/XXIX-E.C.-1-11(KO)-76-CA-10-1955-B-1962-
A.M.(7)-1977,dated September 15, 1977.

Notification n0.9201/XXIX-A.V.-1-33(KO)-78-CA-10-1955-0-1962-
A.M.(8)-1978, dated September 29, 1978.

Notification no.10235/XXIX-A.V.-1-33(KO)-78-CA-10-1955-0-1962-
A.M.(9)-1979,dated January 9, 1979.

Notification no.5298/XXIX-7-33(K0)-78-CA-10-1955-0-1962-
A.M.(10)-1980, dated May 12, 1980.

Notification no 231/XXIX-7-32(KO)-77-CA-10-1955-0-1962-A.M.-11-
1980,dated September 15, 1980.

Notification n0.2331/XXIX-7-75(K0O)/88-CA-10-1955-0-1962-A.M.-12-
1988, dated June 29, 1988.

Notification no.1367/XXIX-7-88-(K0O)-89-CA-10-1955-0-1962-AM-13-
1990, dated May 10, 1990.
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